| TEM NO. 61 COURT NO. 4 SECTI ON XVI |
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).12687/2003

(From the judgenent and order dated 01/04/2003 in WP No. 3377/2001 of The
H GH COURT OF JHARKHAND AT RANCHI )

PI NAKI CHATTERJEE & ORS. Petitioner(s)
VERSUS
CENTRAL ADM NI STRATI VE TRI BUNAL & ORS. Respondent (s)

(office report on default dt. 31.8.2007))

Dat e: 24/09/2007 This Petition was called on for hearing today.

CORAM :
HON BLE Dr. JUSTICE ARl JI T PASAYAT
(I N CHAMBERS)

For Petitioner(s) M. Ranjan Mikherjee, Adv.

For Respondent (s) M. Shreekant N. Terdal, Adv.
M. B. Krishna Prasad, Adv.
M S Manoj Swarup & Co.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Four weeks’ time is granted to conply with the
of fice report on default.

(Neena Ver nma) (Radha R Bhati a)
Court Master Court Master



